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HOUSE OF THE PEO PLE
Saturday, 21st March, 1953

"The House met at Two of the Clock, 
[M r , D epu ty -S pea ker  in  the Chair^ 

QUESTIONS AND ANSWERS 
INo Questions: Part I not published]

2 P.M. ,
AIR CORPORATIONS BILL

The Minister of Cominuiiications 
<Shri Jagjivan Ram): I beg to move 
for leave to introduce to pro­
vide for the establishment of Air Cor- 
.porations, to facilitate the acquisition 
by the Air Corporations of undertak­
ings belonging to certain exiting air 
•companies and generally to make fur­
ther and better provisions for the 
^operation of air transport services.

4s:
Mr. Deputy-Speaker: The question

“That leave be granted to intro­
duce a Bill to provide for the 
establishment of Air Corporations, 
to facilitate the acquisition by the 
Air Corporations of undertakings 
belonging tu certain existing air 
companies and generally to make 
further and better provisions for 
the operation of air transport 
services.”

The motion was adopted.
Shri Jagjivan Ram: I introduce the 

Bill.

DEMANDS FOR GRANTS
Mr. Deputy-Speaker: We shall now 

“take up the Demands for grants for 
the Rehabilitai^ion Ministry, Demand 
Nos. 85, 86, 87 and 134.

25«4

RebItD emand N o. 85— M in is t r y  op
BILITATION

Mr. Deputy-Speaker: Motion is:
“That a sum not exceeding Rs.

18.15.000 be granted*to the President 
to complete the sum necessary to 
defray the charges fwhich wljl 
come in course of payment during 
the year ending the 31st day 
of March, 1954, in respect of 
Ministry of Rehabilitation.”

D emand N o . 86— E x pen d itu re  on  D i »* 
PLACED P erso n s

Mr. Deputy-Speaker: Motion is:
“That a sum not exceeding Rs,

11.61.87.000 be granted to the 
President to complete the sum nece­
ssary to defray the charges which 
will come in course of payment 
during the year ending the 31st 
day of March, 1954, in respect of 
‘Expenditure on Displaced Persons*.*^

D em and No. 87— M is c e lla n e o u s  
p e n d i tu r e  u n d e r  t h e  M i n i s t r y  o f  

R e h a b i l i t a t io n

Mr. Deputy-Speaker: Motion is:
“That a sum not exceeding Rs.

36.000 be granted to the I’resident 
to complete the sum necessary to 
defray the charges which will 
come in course of pajmient during 
the year ending the 31st day of 
March, 1954, in respect of ‘Miscell­
aneous Expenditure under the 
Ministry of Rehabilitation’

D emand N o . 134—Capital O utlay o r  
the M in is t r y  or R ehabilitatioii

Mr. Deputy-Speaker: Motion U:
“That a sum not exceeding Rs;

22.92.000 be granted to the Presi­
dent to complete the sum necessary 
to defray the charges which wlU 
come in course of payment during 
the year ending the 31st day of

•Introduced with the previous sanotioa of the Preaidoiit: 
10 PSD




